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CfiNTKAL ADMlKISTRATIva TRiBUmL,/ JABALPUR B®ICSH,1 JABALPUR

Original Applicaticn No, 345 of 2003 

J^alpur^^! this the 7th day of October, 2004

'-Hon'ble ^ r l  M*P# Sinc^,* Vice Chaizman 
. Hon‘ble ^ r i  Madan Mohan#* Judicial M ^ b e r

Girdiaxllal Raikv/ar, S /o , 3iri 
Mtikundilal^ Raikwar,' aged about 52 
years, I /o ;  Bhagat S i n ^  Ward, 25 ,’
Post Bina, D istrict Sagar, MP. Applicant

(By Advocate - Shri P .K , Kaurav on behalf of ^ t ,  N , 
Nayak)

v e r s u s

1 , Ihe  Union of India,i th ro u ^  the 
Secretary, Department o f Railv/ays,;
New Deohi.

2 , The Divisional Railv/ay Manager,
Bhopal Division,' DRi Office, . \'fest 
Central Railv/ay,! Bhopal,

3  ̂ The Sr. Divisional Engineer,! West 
Central Railways,? Bhopal,

4 , The Divisional £kigineer,! West Central 
Railways,- ^ o p a l ,

5 , The General Manager, West Centirai 
Railway,' Indira Market,'
Jabalpur,MP, , , ,  Responc3ents

(By Advocate - S^ri H ,b , ^r iv a sta v a  thiough Shzx  
Banerjee)

O R D E R  (Oral)

By M.-,P, S i n ^ , Vice C3iairinan -

By filing  tl'iis Original Application the applicant

has claimed the following maiii reliefs s

••b) set aside the orc^r date<| 0a ,Q 8 , 20,Q.|«Kwhich^ 
o 'r^ 'r  o f i d ^ Q t i o n / o f ‘ v>̂

c) direofo^to the respondent to treat him as 
SIM continuously without any any pray and the 
period of absence \-iiich is being treated as dies 
none may also be quashed,**

2 , The brief facts of the case are that the applicant 

was working vdth the respondents Railways as SCM, Vt^ile 

he v/as working as such a charge sheet was issued against.
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him for m authorlsed absence from duty. T h e  enquiry v/as 

held  against him and the disciplinary authority vide order 

dated 2ist October,] 20Q2 (itonexure P-6) has removed him 

frctn service , Sie applicant has file d  an appeal challeng­

ing the order of the disciplinary authority. The 

appellate authority vide its order dated 8th August,) 2003 

has m odified the order of the disciplinary authority to 

extent by inverting the applicant from the grade of Bs. 

4500-7000/- to PS. 4000-6000/- and kept him in  the lowest 

stage of pay i , e ,  at Bs, 400Q^ fo r  a period of three 

years with cumulative effect . The applicant has 

challenged this order by filin g  tiiis OA,

3 , Heard the learned counsel for the parties and 

perused records,

4 , During the course of arganent tiie learned counsel 

for the responi^nts stated that the applicant has not 

availed  all c^partmental remedies i ,e ,  he has not filed  

■tJie revision petition and before availing a ll the 

statutory remedy, the applicant has approached this 

Tribunal, He further sxiamitted that the applicant be

th erefore,, directed to first  avail all the c^partmentai 

remedies by way of filin g  revision petition before 

ccroing to the Tribunal, In support of h is  arg\«nent h.e 

has drawn out attention to the judgment passed by the 

Principal Bench o f this Tribunal on 22 n d ::^ r il ,' 2003 in 

OA Ko, 2113/2002 , The learned counsel^for the applicant 

ag.rees to lî -e siaggestion made by the learned counsel for 

the respondents,

5 , Wê ’therefore, without going into the merits of the 

case ,direct the applicant to f ile  a revision petition to



the rosponc^nts^ within two months frcm today. If  he 

complies with this,s then the respondents are directed to 

consic^r and decide the revision petition of the applicant 

within three months from the date of receipt of such 

jrevision petition by passing a speaking,] detailed  and 

reasoned order, We, however, ma^e 'i t  clear that the 

respondents w ill not take the plea o f lim itation .
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6 , In view of the aforesaid tera© the Original 

Application is disposed o f , No costs.

(piadan mSian) 
J u d ic i /l  Member

a^ .P . Singn) 
Vice diaijman

sfr/s?n..........
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